OeRe391 of 2001

notification dated 24,7,01l(Amnexure-A/4) was issued
and the Applicant was also entitled to apply for
the post provided he fulfills the basic reQuirement

of the most as advertises in that notificatinn,

That being the facts of the Case as stated
in the counter, filed by the Resnondents and which
have not been in any way @isgﬁte& by the a»slicant by
filing rejoinder ,we see no merit in this 0,A, :which

is accordingly dismissed,No costs,

lce~Chairman
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